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50)is the i)th day of October. 200?

HON'ei.E SH. KULDIP SINGH, MEMBER (J)

^  * Smt. Oropudi Devi
W/o Late Sh. Baboo l..al Sharma
Retired ED Packer Sharqryrh.
Mathura.

Durga Prasad Sharma
S/o Sh. Baboo Lai Sharma

Res 1 dent i. a 1 a h h r c- o

Village and P.o, Eierm*
0! s 11.. Ma t h LI r a ( u. P)

( By Advoca te : Sh . 0. P. Sharma ,)

Appli cants

A

Union of India-
Through Eiocretcfry,
Ministry of Communievstiers.<
Department of Posts, New Delhi.

The Chief Postmaster General
U.P. Ci rcle L ucknow.

The Sr. Supdt. Post Offices
Mcithura Division, Mathura.

The Asstt. Supdt., Post Offices..,
West. Sub" Division, Mathura.

(By Advoca te: Sh. N. S. Meh ta.)
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Sy Sh., Kuldip Singh, Member (j)

Applicant No. 2 Durga Prasad is the son of Late Sh. Bafcoo

5-31 hharma who stated to have been invalidated while in

service and whose services have been terminated w.e.f.,

■^5. !0.2002 on -medical grounds since he had become invalidated.
Applicant thereafter applied for appointment on compassioaate
grounds. Since service of his father has been terminated on
medioal grounds, his termination was rejected vide Annexsre
.A-l on the ground that there is no provision of compassionate
appointment to the invalidated retired e«ra dep,,rt.n,e„ta!
employees, .Applicant has challenged .Anne.yvure A-l on the
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ground that under the scheme of compassionate appointment vide
better dated 4.S.SO followed by subsequent amendments dated

5.8.93 and submitted that he is entitled for compassionate

appointment but respondents have wrongly, illegally and
arbitrarily rejected his claim.

OA is being contested by the respondents. sh. N.S.Mehta

appearing for the respondents submitted that this scheme for

compassionate appointment has been subsequently modified vide

Annexure R~6 dated 31.5.92 wherein it is mentioned:

"Having regard to all the relevant

considerations, it is felt that it would not be

desirable to extend the scope for compassionate

appointments to cover the dependen t.s/rsear

relatives of the invli dated EDAs."

8. B e side s that 00 u n s e 1 f o r a p p 1 i c a n t a 1 s o i n v i t e d ra v

attention t.o Annexure R-lO which is another office memorandum

dated 16.3.3001 issued by Govt. of India, Ministry of

Personnel Public Grievances and Pensions wherein it has been

_  reiterated as under:

However, there is no scope to extend the

scheme of compassi onate appointment to to

Age n t s who are p r ema t u r e 1 y r e t i r e d/ d i sc lia r ge on

medical groiinds. "

A. teamed counsel appearing for the respondents submitted

that since the scheme does not cover the medically discharged

Agent:-.. .r?nd since the deceased was; also working as ED .Aoent

and has been medically discharged so the scheme for grant of
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compassionate appoi ntment. on medical grounds is not aopl 1 cafel r.'

to the dependents of the deceased Baboo Lai Sharma who has

s>:;pired during thsi pendency of the OA.

5. Counsel for respondents has taken another objection that

the enquiry is conducted by the department and found tfeat.

35pl.?cant was not. in penury condition and is employed

elsewhere and as per Anne.yure R-n/l, the stateraent of

KSvemehand Aggarwalj ED Shergarh has been recorded who stated

that he is Postman in Shergarh and he often goes to deliver

the post of Shi vcharan ■ I..31 Vidyadevi Bal Vidyalaya and he has

found Sh. Durga Prasad Sharma^ applicant. No.? working as a

teacher in the said school. Thus, it shows that the applicant

is gainfully employed in his school so it is not a case of any

penury condition prevailing in the OA. So I find that OA has

no merits and the same is dismissed.

( KL.n. DIP S.INGH )
Member (,;j) ' s
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